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20.12.1999. 

deari ar ...-.. .atpathy, learned coui- el 

for the apl ic3t and 1adurn R.ikdar, learned 	1. 

:aadirq Courise1 ooearing for the espaoeat5 afl 

have also oe.ruseJ the records. 

In this Crigiaal pLiCatiOnthe 

a1icnt ha po 	a Jire-r-t.i on to the 

£espoOiefltS to appoint the 3pplicant 01 COmPaS;3iOJte 

crourid.rhe second prayer is for a 5irectiorI to the 

Aespondeflt No.2 to dispose Ct his representaiOfl 

t 	xures-3 series.I is subitted by learned 

dJittonaltaniirig Counsel that during the perrileriCy 

of this L, the )epaxtmerital uthorities have called 

the petitioner for an interview acid it has been 

deciaei that after disposal of this QA, final view 

with 	 will be taken.It is submitted regard to his prayer  

by the learned counsel for the petitioner tha a 

d i r ec t ion rn iv bei 
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to dispose of his representation for canpassioriate 

appointment within a stipulated period.fter hearing 

learned counsel for boh sides a1d after seeing 

the records,we dispose of the CA with a direction 

to Aesporldent No .2 to dispose of the pending 

representations of the petitioner within a period 

of 50(sixty) days from the iae of receipt of a 

copr of this crier. 

Criginal tppliCation is accordingly 

.J1.scsed of. N0 costs. 

Member(Jujiciaj) 


